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(ii) (a) Annaul Report of the
Hindustan Housing Factory
Limiteq New Delhi, for the
year 1962-63 along with
the Audited Accounts and
the comments of the Com-
ptroller and Auditor Gen-
eral thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(b) Review by the Government
on the working of the above
Company. [Placed in Lib-
rary, see No. LT-2178/63].

ANNUAL REPORT OF HINDUSTAN AIRCRAFT
LIMITED AND COMMENTS  OF
AuDITOR GENERAL THEREON.

The Minister oy Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): I beg to lay on the
Table a copy of Annual Report of the
Hindustan Aircraft Limited, Banga-
lore for the vear 1962-63, along with
the Audited Accountg ang the com-
ments of the Comptroller and Auditor
General thereon, under sub-section
(1) of section 619A of the Companies
Act, 1956. [Placed in Library, see
No. LT-2179/63].

THIRTEENTH REPORT OF UPSC AND
MEMORANDUM THEREON

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
I beg to lay on the Table a copy each
of the following papers (English and
Hindi Versions) under article 323(1)
of the Constitution:—

(i) Thirteenth Report of the
Union Public Service Com-
mission for the period of 1st
April, 1962 to 31st March,
1963.

(ii) Memorandum explaining the
reasons for non-acceptance of
the Commission’s advice in
the case referred to in the
above Report, [Pliced in
Library, see No. LT-2180/63].

AGRAHAYANA 28, 1885 (SAKA)

Laid on
i the Table

NotiricatioN UNDER CUSTOMS ACT, AND
CENTRAL Excises AND SALT AcT,

The Minister of Planning (Shri

B. R. Bhagat): I beg tg lay on the
Table:—
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(1) a copy each of the following
Notifications under section
159 of the Customs  Act,
1962:—

(i) G.S.R, No, 1859 dateq the
7th December, 1963.

(ii) G.S.R, No 1880 dated the
9th December, 1963. [Placed
in Library, see No, LT-2181/

63].
(2) a copy of Notification No.
G.SR. 1860 dateg the Tth

December, 1963, making cer-
tain further amendments to
the Customs and Central
Excise Duties Export Draw-
back (General) Rules 1960,
under section 159 of the
Custom Act, 1962 ang section
38 of the Central Excises and
Salt Act, 1944. [Placed in Lib-
rary, see No. LT-2182/683].

(3) a copy of the Central Ex-
cises (Twenty-ninth Amend-
ment) Rules, 1963 published
in Notification No, G.5R.
1843 dated the 30th Novem-
ber, 1963, under section 38 of
the Central Excises ang Saglt
Act, 195. [Placed in Library,
see No, LT-2183/63].

AnnuaL REporRTs OF AIR-INDIA AND.
IAC

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): I beg
to lay on the Table a copy each_of
the following papers under sub-secu‘m
(2) of section 37 read with sub-section:
(4) of section 15 of the Air Corpora-
tions Act, 1953.:—

(1) Annual Report of the Alr
India along with the Annual
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[Shri Mohiuddin]
Accounts for the year 1962-
63 and Audit Report thereon.

[Placed in Library, see No.
LT-2184/63].

(2) Annual Report of the Indian
Airlines Corporation along
with the Annual Accounts for
the year 1962-63 ang Audit
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‘«COMMTTTEE ON ABSENCE OF
MEMBERS

SevENTE REPORT

Shri Khadilkar (Khed): I beg to
Ppresent the Seventh Report of the
Commitbee on Absence of Members
‘from the Sittings of the House,

17.091 hrs.

‘STATEMENT re: RECOMMENDA-
TIONS OF THE CENTRAL EX-
CISC REORGANISATION COM-
MITTEE AND DECISIONS OF

A Tg NET TIET agaEd gAv fw®
GOVERNMENT THEREO!

@Te Wle To Alo HWAAT Fo THo THo
¥ ararow gard W few e 9%
FTT & | AT GHATAT T AGrAt

The Minister of Planning (Shri B.
R. Bhagat): This ig a long statement,

“Sir. % 7@ IT @ & | IR T et
Mr. Speaker: It may be laid on the & fawe fasw wre & {73 w¥ar 9%
Table,

fer & | g™ FTAET F WTETL
q3 a7 fad famma #71 fafaee Fa@amm
g @ " I @ gfvw et w1
T e aEd aEg & F ¥
werq @i @ gureAr w¥ 4, At
wmww@sﬂm%ﬁ:
1 S ¥ e & TRy w0 T
mu‘l‘{a{qmi’rﬁﬁfﬁqﬁm
qT gAEN F7A4 A F1 fg= A A W]
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F3@ § (% T wEw well #1q B

Shri B, R, Bhagat: T lay it on the
‘Table of the House, [Placed in Lib-
rary see No, LT-2186/63].

17.10 hrs,
STATEMENT BY A MEMBER
o TR WA A (FEamamE ):
sy wE g, & e &0 g fada
ot ¢ frmvaT W7 & ATEEL Y AT
Farfaqt &1 gard |
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g1 T, At ag 7 fRet o a9 ey
T4 T3 o= &3 wrat o7 a9 g
dr oY, 9g m@T M

Mo W AT Wfgan - wfadr
¢ ¢ Y TEY WAy Al | |
T WG AA T X AV A F wv
T fre s fored f o9 s
g gy | fadw # N g .



5783 Statement
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17.23 hrs.

RE: ALLEGED BREACH OF
PRIVILEGE

Shri Daji (Indore): Mr. Speaker,
Sir, 1 seek your leave to move this
matter with no joy and regret but
with the sense of duty for maintain-
ing the dignity of the House. The
Calling Attention Notice regarding
the U.S. Tth Fleet extending its opera-
tions into the Indian Ocean was raised
in this House by certain hon  Member
as early as 12th or 13th of this month.
No date was fixed for some days and
then the hon. Speaker fixed 19th as
the date when this notice could be
replied to.

Sir, you will recall that some hon.
Members raised this matter on the
17th morning at about 12 o'clock and
then in the presence of the hon. Prime
Minister you mentioned that it was
the right of the Government to take
some time to reply to certain notices
if they so chose and to the know-
ledge and the information of the hon.
Prime Minister you informed the
Houfe that the matter will come up
on the 19th, Regrethably, even after
this was known to the hon. Prime
Minister that the matter was put on
the Order Paper for the 19th, only a
few hours after this matter was raised
in this House, the hon. Prime Minister
chose to make a statement on the
same subject outside to reporters and
in other places which has come in the
papers. This conduct, I submit, con-
stitutes a breach of privilege of the
House. Apart from the accepted
breaches of the House, there are
others also, as for example, comment-
ed upon by May in his treatise at
p. 120:

DECEMBER 19, 1963 Breach of Privilege
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“Other acts besides words
spoken or writings published
reflecting u'pon either House or its
proceedings which, though they
do not tend directly to obstruct
or impede either House in the
performance of its functions, yet
have a tendency to produce this
result indirectly by bringing such
House into odium, contempt or
ridicule or by lowering its autho-
rity may constitute contempts.”

1 submit respectfully and humbly that
this action of the hon. Prime Minister
in not replying to the same question
on the 17th and choosing others
forum outside—the forum of the other
House—within a couple of hours of
our raising the matter on the 17th has
held this entire House to ridicule and
contempt, not only of the nation, but
of the whoie world because it was a
matter of the international implica-
tions. We have been made to look
like a House which has a secondary
importance, which is a second-rate
House, whose Members can raise the
_matter and wait till the 19th, whereas
outside the Ministers go on making
important statements.

You, Sir, and your predecessors
have repeatedly ruled that even in
the matter of suo motu statements of
policy or sou motu announcements,
when the House is in session, the con-
vention requires that the first an-
nouncement should be made in this
House. In this particular matter,
because it was a suo motu announce-
ment, those observations wiil apply
all the more forcibly because here
was a notice accepted and communi-
cated to the Government and to the
Government's own knowledge fixed
for the 18th for reply to the House.
It is not only a question of conven-
tion. It is a question of the privilege
of the House. Once the matter has
been placed on the agenda to the
knowledge of the Government and the
knowledge of the Members, then the
matters connected with that should be
dealt with only in the House and not
outside. Therefore, I submit, this
action, actually speaking, has ridiculed



